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Judgement

1. Against the order of the Tribunal imposing service tax for the period 18th
June, 2003 to 31st March, 2004, the present appeal has been filed. Having heard
Sri Shubham Agarwal, learned counsel for the appellant and Sri Amit Mahajan,
learned counsel for the department, we are of the opinion that once the Tribunal
had remanded the matter on identical issue for the period 29th September, 2004
to 3rd March, 2005 against which Appeal No. 283 of 2012 was filed, which we
have dismissed today. We find that the Tribunal had erred in dismissing the
appeal instead of remanding the matter.

2. Once the Tribunal has remanded the matter to the Adjudicating Authority for a
fresh decision, the same order should have been passed in the instant appeal.
Consequently, on this short ground, we allow the appeal and quash the order of
the Tribunal and remit the matter to the Adjudicating Authority to decide the
matter afresh. It would be open to the appellant to raise all grounds.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/indfos-industries-ltd-appellant-hash-... Page 1 of 1



